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The follawing officars are appointed / pmau;[ oy Presiding Officers of e
vacant Courts shown 2 against-their names in addifion o thelr e -.|:_:-;i-:.-'
immediate effect till fuether orders :-
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3 Jaydish Prasad Moeng - ACITD)IM No.6,
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i The officers wh':o ha'se been appoi rtﬁd a8 1”{. oF mn ing Cowals] i

addition 1o their own duties-shall 1old Cour: a: the respegtive nlaces ot e
for three day.s in altemﬂtt ve weeh. - - |
2. - The officers who have been a,.zp{'tlllﬁu us PO, of the Court swativied o |..L
same headquarter in addltaon to their own du jes shall dispose of thar mueh
work 50 8s 10 achieve at least 40" of the standard of wuri for which ey
are lmldm_g additional -..hargf:.. |
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